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29.11.2007 No one is present for the Petitioner.

- Mr.G.Bdishyaq, learned Sr. C.GS.C. for the
Respondents, sought permission fo fi Ie
compliance report. Permission is gran’red

The compllance report may be kept on

record. In the obsenée of the’ learned

counsel for the Applicant copy of the
compliance repor’r could not be furmshed

~ tothe Apphccn’r side.

 Call this matter on 04.01.2008.
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= __ » of on 06.02.2007 by granting liberty
103 | to the Applicant to represent his case
to the authorities for redressal of his
o gricvances  pertaining- to his

A

promotion/non  promotion. Non
compliance of the said order dated
06.02.2007 is the subject matter of
the present Contempf Proceeding.
During the pendency of the Contempt.
Proceedmgs the Respondents passed
~ an order on 26.9.2007, cancelling the
previous D.P.C, with a direction for
convening the Review DPC, on the

basis of revised Gradation List. As it
~the wllem nghsiadsons

. appears /\te—the:mpmn dat,
- 03.01.2008 (from the Assistant
| Director) to the lcarned Sr.Standing
Counsel appea_mng for the
Respondents, states that on the basis

of the Review DPC,the promotion of
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ORIGINAL APPLICATION NO. 26 OF 2007

ol py ).

" IN THE MATTER OF:

A Petitioni” unider ~Séction 17 of the
Administrative Tribunals Act, 198§
“praying —for~ punishment — of ~ ‘the
Contemmnors/ Respondents for non-
conpliance” “of Judgment and ~ Order
passed by the Hon’ble Tribunal in O. A

~ ~No.26 of 2007 dated 06:02-2007.

~- AND"-

“IN'THE MATTER OF;

Md. Mahibuil Islam
... Applicant
-VERSUS-

The Union of India & Ors.

... Respondents

-AND-
IN THE MATTER OF

Md. Mahibul Islam
Son of Late Ataur Rahman
Diseal Engine Driver
Office of the Superintending Engineer,
(HPT) All India Radio,
Guwahati-781 014.
... Petitioner
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-VERSUS -

1. Shri B.S. Lalli
Director General
-All India Radio,
Sansad Marg
New Delhi-110001.

2. Shri Dinesh Das
Station Director,

All India Radio,
Guwahati- 781003

3. Shri S.R. Deb Barman
Station Director
All India Radio,
Post Office- Itanagar,
Arunachal Pradesh.

4,  Shri Vidya Sagar
Chief Engineer (NEZ),
All India Radio & Doordarshan
Dr. P Kakoti Building
Near Ganeshguri Flyover
Ganeshguri, Guwahati-781006.

... Respondents/
Contemnors

The humble petition of the above named
petitioner

MOST RESPECTFULLY SHEWETH:

1. That your humble Petitioner had filed the Original Application No.
26 of 2007 before this Hon’ble Central Administrative Tribunal, Guwahati
Bench, Guwahati, against the discriminatory treatment made by the
Respondents to the Petitioner by not promoting him to the post of Diesel
Technician whereas junior persons were promoted to the post of Diesel

2
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Technicians and also praying for a direction from this Hon’ble Tribunal to
the Respondents to consider his case for promotion to the post of Diesel
Technician. This Hon'ble Tribunal afier hearing both the parties on
06.02.2007 and was pleased to dispose off the Original Application at the
Admission stage itself with a direction to the Petitioner to file a
Comprehensive Representation before the 2™ Respondent within one month
from the date of passing of this order. It was further directed that if such
Representation is filed the Respondent No. 2 shall consider and dispose of
the same within threc months and pass appropriate orders thereon.

A photocopy of the Judgment and Order dated
06.02.2007 passed in O.A. No.26 of 2007 is
annexed herewith and marked as ANNEXURE
=A.

2 That your petitioner begs to state that accordingly he filed a
Comprehensive Representation before the Respondent No. 2 ie. the
Director General All India Radio, on 12-02-2007 praying for consideration
of his case for promotion to the post of Diesel Technician. However, more
than three months have already eclapsed the Respondents have not
considered the casc or dispose off the said Representation with an
appropriate order. As such finding no other alternative your Petitioner is
compelled to file this Contempt Petition before this Hon’ble Tribunal to
initiate contempt proceedings under the Contempt of Court Act. against the
alleged Contemmnor/Respondents.

A photocopy of the Comprehensive
Representation filed by the Applicant before the
Respondent No. 2 i.e. the Director General, All
India Radio, dated 12-02-2007 is Annexed
herewith and marked as ANNEXURE- B.

3. That your applicant begs to state that the Respondents/Contemnors
have willfully and deliberately with a motive behind not complied the
Hon'ble Tribunal's Judgment and Order dated 06.02.2007 passed in O.A.
No. 26 of 2007. The Respondents/Contemnors have shown disrespect,

Malibned 50—
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disregard and disobedience to this Hon’ble Tribunal. As such, the
Respondents/ Conteminors deserve punishment from this Hon’ble Tribunal.
It is a fit case, where the Respondents/Contemnors may be directed to
appear before this Hon’ble Tribunal to explain as to why they have shown
disrespect to this Hon’ble Tribunal.

4, That this Petition is filed bonafide to secure the ends of justice.

~ In the premises, it is, most humbly and
respectfully praned that Your Lordships may be
piecased to admit this petition and issue contempt
noﬁce to the Respondents/Contemnors to show
cause as to why they should not be punished
under Section 17 of the Administrative
Tribunals Act, 1985 or to pass such appropriate
order or orders as this Hon’ble Tribunal may
deem fit and proper.

Further, it is also prayed that in view of
the defiberate disrespect and disobedience to this
Hon'ble Tribunal’s order dated 06.02.2007
passed in O. A No26 of 2007 the
Respondents/Contemnors may be asked to
appear in person before this Hon’ble Tribunal to
explain as to why they should not be punished
under the Contempt of Court Act.

And for this act of kindness your Petitioner as in duty

bound shall ever pray.

i

...Draft Charge



DRAFT CHARGE

The Petitioner aggrieved for non-compliance of Judgment and
Order dated 06.02.2007 passed by this Hon’ble Tribunal in O.A No.26 of
2007. The Contemnors/Respondents have willfully and deliberately violated
the Judgment and Order dated 06.02.2007 passed by this Hon’ble Tribunal.
Accordingly, the Respondents/Contemnors are lisble for Contempt of Court
proceedings and severe punishment thereof as provided. Further, the
Contemnors / Respondents may be directed by this Hon’ble Tribunal to
appear in person and reply t6 the charges leveled against them before this
Hon'ble Tribunal.
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AFFIDAVIT

"LMdMohibul Islam, Son of Late Ataur Rahman, aged about 42
years, working as Diesel Engine Driver, Office of .the Superintending
Engineer (HPT), All India Radio, Guwahaii-14 do hereby solemniy affirm
and state as follows: | |

1. That I am the Applicant of O. A. No.26 of 2007 and also petitioner
in the instant_petition-and_as_such, I am_fully acquainted with the_facts-and

circumstances of the case.

2. That the statements made in paragraphs — 2 @nid 41 —— of the
Contempt Petition are true to. my. knowledge, those made in paragraphs
—1{ e of the petition being matters of records are true
~to miy “informatiof, “Which I believé to be true and thé rést dfe my humble
—submissions.before this.Hon’ble Court. |

And I put my hand hereunto this affidavit on this st ‘day of

July, 2007 at Guwahati.
Idenﬁu | DEPONENT
| @M 7 (Aowocale)

©
Advocate Op“’ Solemnly affirmed before me by
. ’ the Deponent who is identified by

* Mr. Adil Ahmed, Advocate,
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Ovriginal Application No 20 of 2007

Dute of Qeder: This the 6V Bay of Februury, 2007,

HON'BLE MICK V.SACHTDANANDAN, VICE-CHATHNMAN

Md. Mahibul tslam

Son of Late Ataur Ralunan

Diesel Engine Driver

Office of the Superintending Engineer,
(1), Al India Radio, Guwahati-14.

Ry Advorate Mr A Ahmed.

~ -Versus-
e .
1. 'The Union of India
" "Represented by the Hecreuny
. to the Governuient of Indie
. Ministry of Information & roadeasting
A-Wing, Shastri Bhawan
New Dethi-1.

2. The Director General
All India Radio, Sansad Marg
Mew Delhi-110001.

The Station Director
All India Radio
Guwahati-3.

The station Director
All lndia Radio,
ftanagar,

Pest. Gftice-Ttanagar,
Arunnnchal Pradesh

Y, The Chacf Voginee e i8N0

All India Radio & pootdarshaen
PP Kakor Bailding

Near Ganeshqguri Flyaser
Ganeshguri, Guwahati-t

0. Shri M. Zirdn
Diesel Technician,
Office of the Stalion Director,
All India Radio, ltanagar,
Post Office Itanagar
Arunachal Predesh

7. Shei K.N.Dax,
All India Radio.
Kohraghar, Post Oifna-Rokvaghar, Assian

A

\,// ATTESTED

ot

ADVOC ATE

BRUY JWASAW/R TARLIIE AL SRIN/ BV WA B RNGONSE ALRSZIAREN, A7 5. VAR (RLACVTUAES $S88% CALL/EACNGRANS A1 INWISEOY,



""" Hy Advorate Mr. G, Hapsliga, S 80
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~ K-

Y, Qi 3. Borab
Diesel Technician,
Office ot the S Mion Director
All lndin Ragio ftanagat,
Post Office-ltanagar,
Arnnm Dal Prodosh

Y, Shiri Tomi Ribay,
Utesel Techuician
Oftice of e S Wion Phrector,
Al India Radio, Jtanagar,
['ost Oiice-Jtanagat,
Arnnackal Pradoesh Hespondeats
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Hu'- apphcant v epointed bo proo post ol Helper ue the AL bodin
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100% |nfml\u)l1inu ot -::'m.m\’."mnv\.«\ THEIN S:nl'u;gj whith hy direet
recrinbinent. Phoe bt phe H"i\.;-l"-: with  Uhiaewe s NRIRUINE
experience an: eligible tor promolion 1o fhe post ol Ojesel Technivian,
Thes Respondenl Mo intormesd ol bhe e ads ol AV tardin Radio Qiations
Tawang, lturd, Agartata, Dipragact,  Shdtong, Cruwaholti, F%nng”.nk,
Kohima fuphal, Passighat, Gitehone, Azl aned the Clued Fagineoer P ast
zone,(AIR & Ty Caleaita Abont sitting wp fhe two posis, oF Diesel
Technioians at Al tdin Hadio, IIINYHE Pl The \{.\,\;lnnuhxnlq N, 18

and 9 were promob e hee it ot ol fhanngne althongh Hey are

jnuior fo the applicant.

Lohave hoard N A A ed e voed connsel lor Ve apphioant
and M G Sty G G the Respondents. Whoen the matler

cnme up Vo consither nbion Pives b Connsel toe the :upplia':m! has

ADVOCATE
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ion is given Lo the Responden)

submitted that e will he cabishoad 5 dicer

No.Z to consider the applicant and promole him to the post ol Diesel

¢

Technician aithw i Al fodine Radw, Gowahati, Kohimg, 'I':us:‘\l;_nnfjv{.'smul
Airwal where the aloresnid poste cae dying voennt The learod connsel
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¥
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. — 7 ‘
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" 10-  ABNEXURE-®

To - . Date : 12.02.07
The Dircctor'(;cneral' ‘ |

‘All India Radio .

-Sansad Marg

New Delhi-110001.
(Through proper channel)

Subject : Representation for_promotion to the post of Diesel Technician from
| the post of Dicsel Engine Driver in All India Radio as per dircction
of _the Hon’ble Central Administrative Tribunal, Guwahati Bench,

.G_u_w.ah_at_l

Reference: Original Application No.26 of 2007.

'Md. Mahibul Islam -Vs- The Union of India & Ors.

Sir,

Most respectfully 1 beg to state that 1 was appointed to the post of
Helper in All India Radio at Guwahati vide Order No. 21(6)/84-S dated 23/24

April 1984 w.ef 17-4-1984 and I was appointed as Diesel Engi:ie Driver vide
Order No. 1(1 l)/9()-S/2495} dated 12/ 15.09.1990. Since then I am working as

Diesel Engine Driver. Now 1 am working as Diescl Engine Driver in the Office of

the Superintendent Engincer (HPT), All India Radio, Guwahati-14, Assam.

1. That Sit, my next promotion from Diesel Engine Driver is Diescl

Technician. The Diesel Technician is a Group ‘C’ post (Non-Gazetted) Non-

* Ministedial post. The posts of Diesel Technicians ‘are filled through 100 %

promotion on scniority / fitness basis failing which by direct recruitment. The

Dicsel Engine Drivers with three ycars scrvice cxpericnce arc cligible for

promotion to the post of Diesel Technician.

2. That Sir, Shri M. Zirdo was appointed as Dicscl Engine Driver in All

lndm Radio on 29-9- 1994, Shri K.N. Das was appomlcd as Dicsel Engmc Driver
in All lndJa Radio on 29-4-1994. Shri B. Borah was appomtcd as Dicsel Engine
Driver in All India Radio on 19-10-1994 and Shri Tomi Riba was _appqmtcd as

Diesel Engine Driver in All India Radio on 15-2-1995. It is to bc.stated that I'am

: ’ - 4 - . - - - f
the senior most in the post of Dicsel Engine Driver amiong the aforesaid persons.

ATTESTED
Aphatts-

ADVOCATE
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3. That Sir, [ got an information in thc last part of December 1999 that
two. vacam posts of - Diesel Technicians are going to be filled up through
Departmental candldate at All India Radio, Itanagar and 1 oﬂ'ered myself as a

_ _candldale to ~the post of Diesel Technician at AlR, Itanagar - through my
 willingness Lcttér dated 13-12-1999 before the Chief Engineer All India Radio

East Zone Calcutta, The Office of the Chicf Engineer (NEZ), All India Radio vide

their Circular No. Ita-1 (9)/2000~S/4126 dated 9-2-2000 mformed all the Heads of .

All India Radio Slatlons Taw*mg,, Tura, Agartala, Dibrugarh, Slull()ng, Guwahau

Gangtok_.,Kphnna, Imphal, Pasxgh_at, Silchar, Aizwal and the Chief Engineer East
~ Zone (AIR & T.V.) Caloutta, about filling up of two vacant posts of Diesel

Technicians at All India Radio, Itanagar.

4, , 'Ihat Snr even though my submission of wnlhngncss letler datcd 13-

12 1999 for consxdcrauon of my case to the post of Diesel Technician in All India

Radio at _Imna_gar, howcvcr, the concerned Authority had sclected two persons

namely, Shri Shri M. Zirdo and Shri Khagen Das to the post of Diesel Technician,
who were juniors {o me. Being aggricved by this injustice I filed Represcntations

dated 22-05-2000 _aud 20-06-2000 before the Chief Enginecr (East Zoﬂ_e_), Kolkota.

5.~ That Sir, the Deputy Director of (Admn.) All India Radio vide his |

1cucf No. 4/1/2001-S-1V (A) 216 daicd 26-3-2001, requested the Chicl Engincer

to appnsc the latcst position of lhe case. Accordingly, the Dcputy Dircctor

Engmecnng, for Chief Engineer (East Zonc) vide his' letter No. 1(35)/2()01 -S(D-

Tech) dated l-5-200l has appraised you that my case {or promotion to the post of

Dicsel Technician could not be considered, because the Diesel Engine Driver and

Digsel Technicians arc of local cadre and promotion from Dicsel Engine Driver to

Diesel Technicians is dealt at Station level. Accordingly, the Assistant Station

Director on behalf of the Station Director vide his memorandum dated 29/31-05-

2001 informed me that I am not cligible for promotion to the post of Dicsel

’Teclmiéian at All India Radio, Itanagar. 1t is worth to mention here that the other
rclated Group ‘C" Cadre promotions in All India Radio are made on Zonal

Seniority basis by thc concemed Authority.

ATI’ESTEO

Nphatte

ADVOCATE
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6. * That Sir, Shri B, Borah and Shri Tomi Riba were also promotéd to |
‘the post of Diesel Technician from Diesel Engmeﬁnver in the year 2001 without
issuing any - Office Memorandum or Circular by the concerned Authority.
A ' That Slr bcmg agg,nevcd by the action of the concerned Aulhonly 1
ﬁlcd an Ougmal Apphcatlon No.26 of 2006 before  the Hon ble Central
Adnumstratlve Tnblmal Guwahati Bench, Guwahati for seeking a dlrecuon othe | |
concemed Authonly (o consider my casc for promollon to the post. of Dicsel
Technician either at All India Radio, Guwahati, Kohima, Tawang avndv Aizwal . |
where the aforesaid posts are lying’vacant. | | |
8. That Sir, the Hon’ble Tribunal vide 1ls order ddled 06.02. 2007- :
. In
passed in O.A. No. 26 of 2007 directed me to file a Comprehensxve Represcnlatlon E
before- you for conslderauon of my case of promotion to the post of Diesel .
Technician. o ) S g /
R |
Thercforc I most humbly ﬁlcd this Reprcsentmion before you for ‘
your kind' and sympathetxc consldemnon in t]us maiter as my junior has already : | [
been promoted to the post of DlCSCl Technician by superseding me. ‘1
§
‘Thanking you in anticipation. ~
i
Yours fai '1fully ] 4
\ P
‘/ /
(Md. Mahlbul Islam)
Son of Late Ataur Rahman,
Dicscl Engine Driver,
Office of the Superintending Engineer (HP”I)
All India Radio,
Guwahati-14, Assam.
ATTESTED = -
Blatta - ;%?
ADVOCATE | . |



»3

N

e

~.

.. '~ tvam '_»_.., : "L‘:..‘_ .
o s smwsian wlhods |
Central edmivistiaiive Tidboxal’
- }

gy

— gt #7190
' Grweh: 4 &.7.6h

-t et O

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

M.P. No. of 2007

in. Q.A. No.26 OF 2007

IN THE MATTER QF: I

C.P. NO. 12 OF 2007

Mohibul Islam

~-Versus-
‘Union of India & Ors.

~AND-

IN THE MATTER QF:
- 8ri Dinesh Das

..Petitioner

~Versus—

Mohibul Islam

—AND~-

IN THE MATTER OF :

Compliance repdrting of the order
dated 6.2.2007 passed in OA No. 26

of 2007 by this Hon'ble Tribunal.

The humble petition on behalf ot the
petitioners and for and on behalf of

Union of India & Ors. above named-

Contd...P/~
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MOST RESPECTFULLY SHEWETH: -

1. That the applicant/petitioner approached this

‘Hon " ble Tribunal for his promotion from Diesel Engine

Driver to Diesel Technlclan After hearing both the

¢

‘partles of the case belng 0A No. 26 of 2007 the Hon'ble
‘Trlbunal vide order dated 6. 2.2007 allowed ‘the applipa«l
_ —lr

tion of the applicant. It was further dlreoted by this -

Hon ble Tribunal that the applicant shall flle a compre-

hen51ve representatlon' before me respondents and the

Respondent No.?2 shall conslder and dlspose the same .

thhln three months and pass approprlate orders thereon.

AN

2. That the petitioner begs to state that the

petitioner in compliance of the order dated 6.2.2007

passed by this Hon ble Tribunal in OA No. 2§ Aof 2067

';Eied to promote the apblioant and for- the same ‘the

petitioner respondents has initiated steps and <prboess

has been going on. In pursuance and in compliance with

' the "Hon " ble Court .order the Dlrectorate General of All.

_ lndla Radio has passed the order dated 26.9.07 and

cancelled the. earller DPC and process has been initiated

to hold a review bpPC.

A copy of the order d$d. 26.9.07 is annexéd

herewith as Anhexure - I, .

| 'R 'Q o Contd...p/-
VCZN&J\.D\



-h.

s o o

-3 )

3. That the petitioner begs to state that vour

-petitioner vide order dated 28.11:.2007 disposed of the

representation of the appliCant and appraised the appli-

‘cant regarding the order dated 26.9.07 and assurance has

been given to the app11cant that the rev1ew DPC will be

" held shortly to consider the promotion of the applicant.

The sald order was passed in compliance of the order

dated 6.2.2007 passed by this Hon’ble’Tribunal in OA

26/2007.
A copy of the said order dtd. 28.11.2007 is
annexed herewith as Annexure - II.

4, That the petltloner respondents beg to state

that the respondents have in no any circumvented the

drder of this Hon'ble High Court. There is no wilful

violence or disrespect on the part of the respondents
against the order and direot;oﬁ of -this Hon ble Tribu~

nal. The respondents in compliance with the directions

- of the order dated 6.2.2007 passed in 0A 26 of 2007 has

passed the order dated 28.1¢.2007 and the same has been

communicate to the applicant.

5. That this petition is made bonafide and for

the ends of justice.

Contd...P/~
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In the premises aforesaid it is
therefore prayed that'ybur Lordships
would be pleased to hear the par-—
ties, peruse the records and after
hearing the parties may also be
pleased to accept this Misc petition
supported by affidavit as compliance
report of the order dtd. 6.2.2007
passed by this Hon ble Tribunal in
OA No.26 of 2007 and/or pass any
other order or orders that this
Vo ' Hon'ble Tribunal may deem fit and

proper.
And for this act of kindness the petitioner as in duty

bound shall ever pray.

" s .Af:fidavit. LI

dimihs Bonho Lo
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CAFFIDAVIT

I, Shrlp&;m M,&h S/o/;Ca[m Ma@%
aged about 5§ years, R/o,”W Q«o& k%ago C;Wff“““

Guwahatl in _the District of Kamrup, Assam do " hereby
solemnly affirm and staté as follows: |

i That 1 am the Shhor dbmselor , MR Gutichsr
in the instant petition énd as such, I am well
acquainted wiih the faoté and circumstances of the case
and authorised to swear this affidavit on behalf of the
petitioner. |

Z. Tﬁe statement-made in this affidavit and in

paras | H S’“ are true to my knowledge and those made
7

- in paras 9 8 4 being matters of record are true to my

information derived therefrom which I believe to be true
and the rests are my humble submission before this
Hon ble Tribunal.

And I sign this affidavit on this Q9 th day

of NbvanmLuﬂ* 2007 at Guwahati.

bl ol .

Identified by : DEPONENT

W\%Mﬁ

Advocate _.
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MOST IMMEDIATE

I
P

/

PRASAR BEARTI
(BROADCASTING CORPORATION OF INDIA)
DIRECTORATE GENERAL: ALL INDIA RADIO

AKASHWANI BHAWAN NEW DELHI-1

F.NO. 4/13/2006-SIV(A) Dated : 26" ~Sept-07

Subject:  Regarding promotion of Diesel En‘gine Driver to the post
of Diesel Technician in North East Zone. '

/5’) ¢
Reference CE (NEZ)’s letter No.CE (NEZ)/l,(36)2007-S/DED/9993, dated
21.05.2007 on the above mentioned subject. x

CE(NEZ) is requested o initiate the process for review DPC to rectify the
mistake and do justice to the eligible candidates by following the instructions
approved by CEQ as given below:-

(a) Cance! the DPCs held earlier whose action has resulted in injustice.
(b)  Hold a review DPC (o consider the cases on zonal hasis vide this
Directorate’s letter No.4/1/2001-S-IV(A) dated 8.01.2001 (copy enclosed )to give
promotion to the eligible candidates. /’ /MI (-

. ‘7

7
Encl: As above.

(S.K.GARG)
Dy. Director of Admn.(P)
For Director General.

Chief Engineer(NEZ) -

(Kind attin: Sh. Mahesh Chandra, DE),
AIR & TV, P, Kakoti Building,
Ganeshguri Flyover,

G.S.Road, Dispur,

Guwahati-781000.
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COURT CASE
FAX/SPEED POST

PRASAR BHARATI
o(BROADCASTING CORPORATION OF INDIA

("{ DIRECTORATE GENERAL: ALL INDIA RADIO
w AKASHVANI BHAWAN, NEW DELHI

No.08/12/2007-SIV(A) $'5 & Dated 01.10.2007

Subject:  Contempt case, CP N0.12/2007 ini O.A. No. 26/2007
filed by Md. Islam, DED, AIR, Guwahati Vs Sh.
B.S. Lall DG/ AIR & New Delhi & others.

: With reference to above mentioned case, it is mentioned that since an
affidavit may be filed before the Hon’ble CAT, Guwahati indicating that the
DG:AIR have directed the O/o CE(NEZ) to hold review DPC in the light of the
- extant rules on the subject and, inter-alias, consider the case of Mohd.Islam for
promotion if otherwise found eligible and suitable according to revised seniority
and the rules for Review DPC. '

Further action may be taken'accordingly.

(SPPANT)

Dy. Director of Admn. (E),
For Director General.

Chief Engineer(NEZ)
(Kind attn: Sh. Mahesh Chandra, DE),
AIR & TV, P, Kakoti Building,
Ganeshguri Flyover,
G.S.Road, Dispur,
Guwahati-781006.
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VM( Gautam Baishya,

Sr.CGSC, .-
CAT, Guwahati bench,
. Guwahati.

Sub:

Ref:

Sir,

—_ L — BY HAND/ URGENT
CONTEMPT CASE

No.14 (6)/2007-S (Court Case)/Ml/

PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
ALL INDIA RADIO:GUWAHATI

Chandmari, Guwahati-781 003
Dated the November 27, 2007

Contempt Case, CP No.12/2007 in OA N0.26/2007 filed by Md. Mohibul
Islam, DED, AIR, Guwahati Vs Sh B.S.Lali, DG, AlE, New Delhi & Others.

CE(NEZ), AIR&TV, Guwahati's letter No.CE(NEZ)/14 (3)/2007-S/4144
dated 27/11/2007.

This is to inform that Chief Engineer (NEZ), AIR&TV, Guwahati has conveyed
Directorate’s instruction to file an affidavit before Hon'ble CAT, Guwahati bench indicating that The
Director General, AIR, New Delhi vide letter No.08/12/2007-SIV(A)/536 dated 01/10/2007 (copy
enclosed) have directed the O/o Chief Engineer (NEZ), AIR&TV, Guwahati to hold a review DPC in the
light of extant rules to consider the case of Md. Mohibul Islam, DED for promotion, if otherwise found
eligible and suitable according to reviseg' seniority and rules for the review DPC.

You are therefore requested to prepare an affidavit accordingly for filing before the
Hon'ble CAT, Guwahati bench on or before 29/11/2007.

[

Enclosed: As above

Copy to:

Yours faithfully,

(Dinesh Ch Das)
Station Director

1. Directorate General, {Kind Attn.: Sh S.P.Pant, DDA(E)}, All India Radio, Akashvani Bhavan,
Parliament Street, New Delhi-110 001 for kind information.

2. Chief Engineer (NEZ), (Kind Attn.: Sh Mahadev Sarmah, DDA), AIR&TV, Dr. P. Kakoti's Building,
Near Ganeshguri flyover, G.S.Road, Guwahati-781 006 for kind information.

\ Station Director



e

. v Amrodper — L

| - %— . ’
MOST IMMEDIATE

PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
DIRECTORATE GENERAL : ALL INDIA RADIO

No.8/12/07-SIV(AY - - Dated the 28.11.2007

Sub: Disposal of representation of Md.. Mohibul Islam, DED, AIR,
Guwahati as per the direction of the Hon’ble CAT, Guwahati .
bench, Guwahati in OA No.26/2007 dated 06/02/2007

B

It is stated that in accordance with the Hon’ble CAT, Guwabhati bench’s
order dated 06/02/2007 in OA No0.26/2007 your representation dated 12/02/2007 was
considered at DG:AIR (i.e., Respondent No.2) and directions were given to O/o Chief
Engineer (NEZ), AIR&TV, Guwahati to prepare the seniority list of DED on zonal basis
and consider your case accordingly in the light of the extend rules on the subject, for the
promotion to the post of Diesel Technician, if otherwise found eligible.

( /\) \\v %’K

\Anancf Joshi)
Section Officer

for Director Gereral
Md. Mahibul Islam,

DED, AIR, Guwahati. | \Cop Guuonloal)

,“ '-
Copy to:-
1. Chief Engineer (NEZ), AIR&TV, Dr. P. Kakoti’s Building, Near Ganeshguri

yover, G.S.Road, Guwahati-781 006.
Station Director, All India Radio, Chandmari, Guwahati-781 003.

wfl

OO
3 .



